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An Act to amend and consolidate the law relating to the control of rents and repairs
of certain premises, of rates of hotels and lodging houses and of evictions.

WHEREAS it is expedient to amend and consolidate the law relating to the control
of rents and repairs of certain premises, of rates of hotels and lodging houses and
of evictions; It is hereby enacted as follows:—

PArRT L.
Preliminary.
1. This Act may be called the Bombay Rents, Hotel and Lodging House Rates Short title.
Control Act, 1947.

1 For Statement of Objects and Reasons, see Bombay Government Gazette, 1947, Part V, page 364.
*Section 7 of Bom. 58 of 1949 reads as follows:—

“7. The amendments made in the said Act by the provisions of sections 4 and 5 of this Act Sayings
shall not have any effect in respect of and apply to any suit or proceedings pending in any Court '
on the date on which this Act comes into force or to execution or other proceeding arising
out of any decree or order passed by any court before the date on which this Act comes into
force and any such suit or proceedings shall be continued or instituted and disposed of as if this
Act had not been passed.”
+Section 3 of Bom. 46 of 1954 reads as follows:—

“3. The amendment made by section 2 of this Act shall be deemed to have come into force Coming
on and from the date on which the Bombay Rents, Hotel and Lodging House Rates Control into‘forGeOf
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Extent. 2. (1) Parts I and IV of this Act shall extend to the [Bombay area of the State
of Maharashtra].

(2) Parts II and III shall extend respectively to the areas specified in Schedules I
and II to this Act and shall continue to extend to any such area notwithstanding
that the area ceases to be of the description therein specified.

(3) The 2[State] Government may, by notification in the Official Gazette, extend
to any other area any or all of the provisions of Part IT or Part III or of both.

(4) The 2[State] Government may, at any time by like notification, direct that
any or all the provisjions of Part IT or Part III or of both, as the case may be, shall
cease to extend to such area and on such date as may be specified in the notification;
and on that date the said provisions shall cease to be in force in such area.

Commence- 3. (/) This Act shall come into operation on such date as the ?[State] Govern-
mentand  ment may, by notification in the Official Gazette, appoint in this behalf.
| duration. 3[(2) It shall remain in force upto and inclusive of the 31st day of March 4{1973]
and sstiall then ei{pire.] . . . ;
* *

(3) Section 7 of the Bombay General Clauses Act, 1904, shall apply upon theBom.
expiry of this Act or upon this Act or any provision thereof ceasing to be in force {854
in any area, as if it had then been repealed by a $Maharashtra Act]. *

Exemptions. 4. (I) This Act shall not apply to any premises belonging to the Government
or a local authority or apply as against the Governmelt t0 any tenancy or other
like relationship created by a grant from the Government in respect of premises
"[requisitioned or taken on lease by the Government, including any premises taken
on behalf of the Government on the basis of tenancy or other like relationship by,
or in the name of, any officer subordinate to the Government authorised in this
behalf;;] but it shall apply in respect of premises let_to the Government or a local
authority #or taken on behalf of the Government on stich basis by, or in the name
of, such officer].

(2) The ?[State] Government may direct that all or any of the provisions of this Act
9[shall not subject to such conditions and terms, as it may specify, apply generally,]—

10[(j) to premises used for a public purpose of a charitable nature or to any class
of premises used for such purpose;

(ii) to premises held by a public trust for a religious or charitable purpose and
let at a_nominal or concessional rent; or

(iii) to premises held by a public trust for a religious or charitable purpose
and administered by a local authority.]

11(3) The 2[State] Government may also by order direct that all or any of the
provisions of Part III shall not apply to such hostel or institution or such class of
hostels or institutions subject to such terms and conditions, if any, as may be
specified in the order.]

1 These words were substituted for the words * pre-Reorganisation State of Bombay excluding
the dteransferred territories * by the Maharashtra Adaptation of Laws (State and Concurrent Subjects)
Order, 1960. y

2 This word was substituted for the word “ Provincial ” by the Adaptation of Laws Order, 1950.

3 Sub-section (2) was substituted by Mah. 31 of 1961, s. 2(J).

4 These figures were substituted for the figures “ 1970 ** by Mah. 12 of 1970, s. 2.

> These proviso to sub-section (2) was deleted by Bom. 61 of 1953, s. 2(2).

¢ These words were substituted for the words *“ Bombay Act ”’ by Mah. 31 of 1961, s. 2(2).

7 These words were deemed always to have been substituted for the words * taken on lease or
requisitioned by the Government by Mah. 12 of 1969, s. 5(a).

8, These words were deemed always to have been inserted, ibid., s. 5(b).

® These words were substituted for the words * shall not apply ” by Bom. 53 of 1950, s. 2.

10 This portion was substituted for the words * to premises used for a public purpose of a chari-
t%blc natutse ‘or to any particular premises or class of premises used for such purpose ”* by Bom. 61
of 1953, s. 3.

11 §yb-section (3) was added by Bom. 53 of 1950, 5. 3.
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(4) (a) The expression “ premises belonging to the Government or a local
authority ” in sub-section (/) shall notwithstanding anything contained in the
said sub-section or in any judgment, decree or order of a court, not include a build-
ing erected on any land heid by any person from the Government or a local autho-
rity under an agreement, lease or other grant, although having regard to the
provisions of such agreement, lease or grant the building so erected may belong

or continue to belong to the Government or the local authority, as the case may
be; and .

(b) notwithstanding anythlng contained in section 15 such person shall be

entitled to create a tenancy in respect of such building or a part thereof] 2[, whether

Bom. before or after the commencement of the Bombay Rents, Hotel and Lodging House
Ord. Rates Control (Amendment) Ordinance, 1959.]

No.

Illof

1959,

34A. Notwithstanding anything contained in this Act, the State Government Powerof

may from time to time by a general or special order direct that the exemption Gz:fer ment
granted t6 a local authority under sub-section (/) of section 4 shall be subject to g issue
such conditions and terms as it may specify either generally or for special reasons orders
in any particular case and such conditions and terms shall be applicable to the in respectof
premises belonging to the local authority with effect from such date either before Dﬁ&‘;ﬁg

f’g&l or after the commencement of the Bombay Rents, Hotel and Lodging House (g local

of  Rates Control (Second Amendment) Act, 1953, as the State Government may in authority.
1953, its discretion determine.]

5. In this Act unless there is anything repugnant to the subject or context—  Definitions.

(I) * fair rate ” means the rate ﬁxed under section 38 and includes the rates
as revised under section 34;

(2) ““ hotel or lodging house ” means a building or a part of a building where
lodging with or without board or other service is 4 by way of business] provided
for a monetary consideration;

(3) “ landlord ”* means any person who is for the time being, receiving, or
entitled to receive, rent in respect of any premises whether on his own account
or on account, or on behalf, or for the benefit of any other person or as a trustee,
guardian, or receiver for any other person or who wou Teceive the rent or be
entitled to receive the rent if the premises were let to a tenant, and includes any
person not being a tenant who from time to time derives title under a landlord;
and further includes in respect of his sub-tenant a tenant who has sub-let any
premises ;

1 Sub-section (4) was added by Bom. 4 of 1953, s. 3.
* This portion was added by Bom. 49 of 1959, s. 2.

3 Section 4A was inserted by Bom. 61 of 1953, s. 4.

¢ These words were inserted, ibid. s. 5(1).
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Vof (4) *“ legal representative ” means a legal representative as defined in the Code
1908. of Civil Procedure, 1908, and includes also, in the case of joint family property,
the joint family of which the deceased person was a member ;

(3) * manager of a hotel ” includes any person in charge of the management
of a hotel ;

(6) *“ owner of a lodging house * includes any person who receives or is entitled
to receive, whether on his own account, or on behalf of himself and others or as
an agent or trustee, any monetary consideration from any person on account
of board, lodging cr other service ;

(7) ** permitted increase ” means an increase in rent permitted under the
provisions of this Act ;

(8) ** premises ”” means—
(@) any land not being used for agricultural purposes,

(b) .any building or part of a building let separately (other than a farm
building) including—

(i) the garden, grounds, garages and out-houses, if any, appurtenant to
such building or part of a building,

(ii) any furniture supplied by the landlord for use in such building or part
of a building,

(ifi) any fittings affixed to such building or part of a building for the more
beneficial enjoyment thereof,

but does not include a room or other accommodation in a hotel or lodging
house ;

(9) * prescribe ” means prescribed by rules and prescribed shall be  construed
accordingly ;

{(10) * standard rent > in relation to any premises means—

Bom. {a) where the standard rent is fixed by the Court and the Controller
foI respectively under the Bombay Rent Restriction Act, 1939, or the Bombay
;’939 Rents, Hotel Rates and Lodging House Rates (Control) Act, 1944, such
Bom: standard rent ; or

vi[o

1944, (b) where the standard rent is not so fixed—

subject to the provisions of section 11,
(i) the rent at which the premises were let on the first day of September
1940, or '

(if) where they were not let on the first day of September 1940, the rent
at which they were last let before that day, or :

(iii) where they were first let after the first day of Séptcinbcr 1940, the
rent at which they were first let, or

C(fv) in any of the cases specified in section 11, the rent fixed by the
ourt: ,
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(11) “ tenant > means any person by whom or on whose account rent is payable

for any premises and includes—

(a) such sub-tenants and other persons as have derived title under
a tenant [ before the commencement of the Bombay rents, Hotel and Lodging Bom.

House Rates Control (Amendment) Ordinance, 1959,] (gTrd
o,

2[(¢a) any person to whom interest in premises has been assigned or transfer- ;;‘ng

red as permitted, or deemed to be permitted, under section 15;]

(b) any person remaining, after the determination of the lease, in possession,
with or without the assent of the landlord, of the premises leased to  such
person or his predecessor who has derived title 3[before the commencement of
the Bombay Rents, Hotel and Lodging House Rates Control (Amendment) Bom.
Ordinance, 1959]. Nr;l

Il of
1959,

(¢) any member of the tenant’s family residing with him at the time of his
death as may be decided in default of agreement by the Court;

4(12) “ tenement > means a room or group of rooms rented or offered for
rent as a unit.]

ParT IL
Residential and other premises.

6. (7) In areas specified in Schedule I, this Part shall apply to premises let for
residence, education, business, trade [or] storage O* * :

“[Provided that the $[State] Government may, by notification in the Official
Gazette, direct that in any of the said areas, this Part shall cease to apply to premises,
let for any of the said purposes :]

*[Provided further that the State Government may by like notification direct
that in any of the said areas this Part shall re-apply to premises let for such
of the aforesaid purposes as may be specified inthe notification.]

[(14) The 8[State] Government may, by notification in the  Official Gazette,
direct that in any of the said areas this Part shall apply to premises let for any
other purpose.]

(2) In areas to which this Part is extended under sub-section (3) of section 2
it shall apply to premises let for such of the purposes referred to [in sub-section (1)
or notified under sub section (/4) or let for such standard rent as the $[State]
Government may, by notification in the Official Gazette, specify.

! This portion was substituted fcr the words * before the ceming into operation of this Act ”* by
Bom. 49 of 1959, s. 3(1).

2 Sub-clause (aa) was deemed to have been substituted with effect from the 12th day of May 1968,
by Mah. 17 of 1968, s. 2.

# This portion was inserted by Bom. 49 of 1959 8. 3(2).

4 Clause (12) was added by Bom. 53 of 1950,

5 Theword * or * was inserted by Bom. 36 of 1948 8. 2(a).

¢ The words ** or any other purpose notified in the Oﬁ‘?c:af Gazette by the Provincial Government >
were deleted, ibid., s. 2(a)ii).

7 This proviso was added, ibid., s. 2(b).

¢ This word was substituted for the word * Provincial ” by the Adaptation of Laws Order, 1950-

% This proviso was added by Bom. 53 of 1950, s. 4.

19 This sub-section was inserted by Bom. 36 of 1948, s. 2(c).

11 These words were substituted for * in. or notified under sub-section (1) ™, ibid., s. 2(d).
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7. Except where the rent is liable to periodical increment by virtue of an Rentin
agreement entered into before the first day of September 1940, it shall not be lawful excess of
to claim or receive on account of rent for any premises any increase above the i%?iﬁ;gal
standard rent, unless the landlord was, before the coming into operation of this ’

Bom. Act, entitled to recover such increase under the provisions of the Bombay Rent
XVI  Restriction Act, 1939, or the Bombay Rents, Hotel Rates and Lodging House Rates
(Control) Act, 1944 or is entitled to recover such increase under the provisions of

o]
1939. 3
Lk this Act.

Bom.
VII of
1944,

8. (I) Where, as the result of any alteration of the terms of the tenancy, the Caseswhere
terms on which any premises are held are on the whole less favourable to the tenant rent to be
than the previous terms the rent shall be deemed to be increased for the purposes deemedand

of this Part whether the sum payable as rent is increased or not. gg;rt[?edbio be

(2) Where, as the result of any alteration of the terms of the tenancy, the terms increased.
on which any premises are held are not on the whole less favourable to the tenant
than the previous terms, the rent shall not be deemed tc be increased for the purposes
of this Part whether the sum payable as rent is increased or not.

9. A landlord shall be entitled to make such increase in the rent of the premises Increase in
as may be reasonable for an improvement or structural alteration of the premises renton
which has been made with the consent of the tenant given in writing; and such accountof

increase shall not be deemed to be an increase for the purposes of section 7. e

Explanation.—In this section improvements and alterations do not include the excepted.
repairs which the landlord is bound to make under sub-section (/) of section 23.

10.  Where a landlord is required to pay to a local authority in respect of any pcreace in
premises any rate, cess or tax imposed or levied for the purposes of such authority, renton
he shall be entitled to make an increase in the rent of the premises by an amount account of
not exceeding the increase paid by him 1[by way of such rate, cess or tax over the I{;Y"‘em of
amount paid] in the period of assessment which included the date of the coming 5o ot
into operation of this Act, 2or the date on which the premises were first let,  ©
whichever is later,] and such increase in rent shall not be deemed to be an increase
for the purposes of section 7. '

3[10A. Notwithstanding anything contained in section 10,— fnorsase in

(I if in the City of Bombay the general tax levied under section 143 of the renton
Bom. City of Bombay Municipal Act, 1888, or in any other area specified in Schedule a“c"“““’ff
Illof  TIT of this Act a rate or tax on buildings, houses or lands or a rate or tax in the }f?g;;‘:;i{’
%3%3“?- form of such rate or tax on buildings, houses or lands levied under the Bombay rates, etc.,
xviip Municipal Boroughs Act, 1925, or the Bombay District Municipal Act, 1901, after31st
of or the Cantonments Act, 1924, or the Bombay Village Panchayats Act, 1933, as March e 4
1925, the case may be, is increased after the 31st day of March 1949, a landlord shall ?fégf;?,’: i

- Bom.  not, in respect of any premises situated in the City of Bombay or in any of the areas.
1901,  areas specified in the said Schedule, as the case may be, and let on or before the
- IIof said date, be entitled to make any further increase in the rent of the said
1924.  premises on account of the payment by him of such increase in the rate or tax;
Viof (2) a landlord shall not be entitled to make any increase in the rent of any
1933,  premises situated in the City of Bombay or in any of the areas specified in the

said Schedule and let after the 31st day of March 1949 on account of the payment

by him of any increase in such rate or tax;

! These words were substituted for the words * in such rate, cess or tax ”* by Bom. 36 of 1948, s. 3(a).
2 These words were inserted, ibid., s. 3(b).
® This section was inserted by Bom. 3 of 1949, 5. 2.
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(3) the [State] Government may, by notification published in the Official
Gazette, direct that in any area other than the City of Bombay or those specified
in Schedule 111, a landlord shall not be entitled to make any increase in rent in
respect of any premises situate in such area on account of the payment by him
of an incredse in the rate or tax imposed or levied by any local authority for
its own purposes on buildings, houses or lands after such date, as may be specified
in the notification:]

*[(4; if the general tax levied under section 129 of the Bombay Provincial Muni- Bom.
cipal Corporations Act, 1949, in respect of any premises in any city exceeds the LIX
amount paid by any landlord to any local authority on account of a rate or tax ‘1’949
on buildings, houses and lands in respect of such premises for the assessment period
which included the 31st March 1949, there shall be deemed to be an increase in
such rate or tax for the purpose of this section.]

310AA. (/) Notwithstanding anything contained in sections 10 and 10A,—

(a) ifin Greater Bombay the general tax levied under section 143 of the Bombay Bom.
Municipal Corporation Act, or in  4® i * * the City Illof
of Poona the general tax levied under section 129 of the Bombay Provincial Bodia
Municipal Corporations Act, 1949, or in any other area to which clause (1) of {1x "
section 10A applies, a rate or tax on buildings, houses or lands or a rate or tax of
in the form of such rate or tax on buildings, houses or lands levied under any 1949-
of the enactments referred to in the said clause (1) is increased after the 31st
day of March 1949, a landlord, in respect of any premises situated in any of
the said areas, and let on or before the said date. shall be entitled, after the date
of commencement of the Bombay Rents, Hot¢l and Lodging House Rates Bom.
Control (Second Amendment) Act, 1953 (hercinafter in this section referred LIX
to as the appointed date), to make an increase in the rent of the said premises ?:<3
on account of the payment by him of such increase in the rate or tax: 7,

(b) a landlord shall be entitled, after the appointed date, to make an increase
in the rent of any premises situated in any of the said areas and let after the
3ist day of March 1945 on account of the payment by him of any increase in
such rate or tax;

() if a notification has been issued under clause (3) of section 10A in respect
of any area, a landlord shall be entitled, after the appointed date, to make an
increase in the rent of any premises situated in such area on account of the
payment by him of an increase in the rate or tax imposed or levied by any
local authority for its own purposes on buildings, houses or lands, after the date
specified in such notification:

Provided that the increase referred to in clauses (a), (b) and (c) above shall not
exceed—
() the difference between the amount of the increase paid by the landlord
by way of rate or tax and the amount, if any, by which the Urban Immovable
Property tax is reduced after the 31st day of March 1949; or

(s7) five per cent. of the standard rent,
whichever is less.

(2) Any increase made under sub-section (1) shall not be deemed to be an increase
for the purposes of section 7.]

! This word was substituted for the word “* Provincial ” by the Adaptation of Laws Order, 1950.

? This portion was added by Bom. 59 of 1949, s. 491, Appendix III.

3 Section 10AA was inserted by Bom. 61 of 1953, s. 6.

* The words *“the City of Ahmedabad or” were omitted by the Maharashtra Adaptation of
Laws (State and Concurrent Subjects) Order, 1960.
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[10AAA. (1) Notwithstanding anything contained in sections 10, 10A and Yhen rent

i to -
10AA, if— g:l:m B]?ay
) ipcreased
Bom. (a) in Greater Bombay the general tax levied under section 143 of the Bom- rates, ete.,
Ilg[gfg’f bay Municipal Corporation Act, or in the City of Poona the general tax levied i“’c"__‘?m g
Roni. under section 129 of the Bombay Provincial Municipal Corporations Act, 1949, nereanes.
LX! or in any other area to which clause (1) of section 10A applies the rate or tax
of on buildings, houses or lands, or a rate or tax in the form of such rate or tax
1949, on buildings, houses or lands, levied under any of the enactments referred to
Mah. in the said clause (1) is, after the date of the coming into force of the Urban Im-

XL of movable Propertv Tax (Abolition) and General Tax (Increase of Maximum
1962. Rate) Act, 1962 (hereinafter in this section referred to as *‘ the said date ™),
increased ; and

(b) the amount of such rate or tax payable after the said date by the land-
lord in respect of any premises situated in any of the said areas (whether let on
or before the said date or after the said date) exceeds the amount of such rate
or tax (including the amount of any Urban Immovable Property Tax) after
passing on any increase of tax by way of increased rent under the foregoing
provisiofis, payable by the landlord immediately before the said date,

then, the landlord shall be entitled to make an increase in the rent of the said
premises equal to the amount of such excess, or five per cent. of the standard rent,—-
whichever is less :

Provided that, nothing in this section shall affect the right of any landlord to
continue to make increase in the rent of the said premises, or prevent him from
making any such increase in the rent thereof, which he was making or entitled to
make immediately before the said date.

(2) The increase under sub-section (/) shall not be deemed to be an increase for
the purposes of section 7.]

Bom. [10B.* (I) Notwithstanding anything contained in sections 10 and 10A, Proportional
Ivof where under sub-section (3) of section 45 of the City of Bombay Police Act, 1902, recovery of
1902. the Municipal Commissioner is required to recover any amount of compensa- E“i‘t;;“jl‘dfl‘f

tion determined under sub-section (/) of the said section 45 in respect of any permitted.

loss or damage caused to any property or in respect of death or grievous hurt

caused to any person or persons at any time after the 25th day of September 1945

and an additional sum referred to in sub-section (2) of the said section 45 by an

addition to the general tax, the landlord from whom such amount of compensa-

tion and additional sum, hereinafter called the amount of the riot tax, is recovered

in respect of any premises shall be entitled to recover the same from the tenants of

the premises, *liable to pay the same under sub-section (3)]subject to the following

conditions, namely :— .

(i) the amount of the riot tax shall be recoverable from the tenants in not less
than four equal instalments ;

.

1 Section 10AAA was inserted by Mah. 40 of 1962, s. 4.

* Section 10B was inserted by Bom. 16 of 1950, s. 2.

3 These words werd inserted by Bom., 33 of 1950, s. 5(1).

*The amendments effected to section 10-B by Bom. 53 of 1950, s. 5, shall be deemed to have
come into force with effect from 2nd May 1950 (vide s. 9 of Bom. 53 of 1950).
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(it) if the amount of the riot tax was recovered from the landlord before the
date of coming into force of the Bombay Rents, Hotel and Lodging House Rates Bom.
Control (Amendment) Act, 1950, such amount shall be recoverable from the XfVI
tenants within one year from such date ; ?950_

(#ii) if the amount of the riot tax is recovered from the landlord after the coming Bom.
into force of the Bombay Rents, Hotel and Lodging House Rates Control (Amend- XV!
ment) Act, 1950, such amount shall be recoverable from the tenants within one 1 9‘5’0
year from the date of the recovery of the riot tax from the landlord ; "

1[(iv) the amount of the riot tax to be recovered from each tenant shall bear
the same proportion as the rent payable by him in respect of premises bears to be
total amount of rent recoverable for the whole premises if let.]

(2) The recovery of any amount made by the landlord from the tenant under
this section shall not be deemed to be an increase for the purposes of section 7.

2[(3) A tenant shall be liable to pay the amount of the riot tax if he is or was in
occupation of the premises in respect of which the riot tax is payable by the landlord,
on the date on which the riot took place or if the riot continued after that date during
the greater part of the period of such riot. And a landlord of such premises shall be
entitled to recover the amount of the riot tax from the tenant who is liable to pay
the amount of riot tax under this sectoin, notwithstanding that such tenant is not
in occupation of the premises on the date on which such amount is recovered from
the landlord by the Municipal Commissioner.

Explanation.—For the purposes of this sub-section, the date on which the riot
took place or the period of the riot shall be the date or the period as the case may be
which the State Government may by notification in the Official Gazette specify in this
behalf.

(4) If the amount of the riot tax has already been wholly or partly recovered
by a landlord before the date of the coming into force of the Bombay Rents, Hotel Bom.
and Lodging House Rates Control (Second Amendment) Act, 1950,— (1)4}11
(a) from a tenant who is not liable to pay the same under sub-section (3) such 1950.
tenant shall be entitled to the refund of the whole or part of the amount recovered
from him by the landlord or to deduct the same from the amount of the rent
due by him to the landlord in respect of the premises ;

(b) from a tenant who is liable to pay the same under sub-section (3) and if
such amount,—

(i) is greater than the amount which the landlord is entitled to recover from
the tenant under sub-section (3) the tenant shall be entitled to the refund
of or to deduct the excess amount from the rent or from the next instalment
of the riot tax, if any, due to the landlord, or

(if) is less than the amount which the landlord is entitled to recover from
the tenant under sub-section (3), the landlord shall be entitled to recover the
diffarence, either by the addition to the rent or to the next instalment of the
riot tax, if any, due from the tenant or in any other lawful manner.]

1;3(13use (iv) was substituted for the original clause (iv) and the Explanation, by Bom, 53 of 1950,
8. ;
*Sub-sections (3) and (4) were added, ibid, s. 5(2).
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1[10C. (/) A landlord shall also be entitled to make an increase in the rent of Increase in
premises referred to in column 1 which were let on or before the first day of rent s
September 1940 by an addition to the rent at the rates specified against them in X¢ePt*d
column 2 below:—

1 2

(1) Residential premises the rent of which Not exceeding 5 per cent. of
does not exceed Rs. 20 per month. the standard rent.

(2) Residential premises the rent of which Not exceeding 7% per cent. of
exceeds Rs. 20 per month but does the standard rent.
not exceed Rs. 80 per month.

(3) Residential premises the rent of which Not exceeding 10 per cent. of
exceeds Rs. 80 per month. the standard rent.

(4) Non-residential premises other than
those specified in items (5) and (6)
below —

(a) the rent of which does not exceed Not exceeding 7% per cent. of
Rs. 50 per month. the standard rent.

(b) the rent of which exceeds Rs. 50 per Not exceeding 121 per cent. of
month. the standard rent.

2[(5) Premises interest in which is transferred Not exceeding 25 per cent. of
under the proviso to 3[sub-section  the standard rent.
(1) of] section 15 on or after the date
of the coming into force of the

Bom. Bombay Rents, Hotel and Lodging
';}ﬂ House Rates Control (Second Amend-
1953, ment) Act, 1953, as incidental to the

sale of a business together with the
stock-in-trade and goodwill thereof.]

(6) Premises used for the purposes of Not exceeding 50 per cent. of
a cinema. the standard rent.

(2) Any increase under sub-section (I) shall not be deemed to be an increase
for the purposes of section 7. =

&% * #* * * * * *

“

Explanation.—For the purposes of sub-section (J), the expression ‘‘ premises ™
shall have the same meaning as is assigned to it in sub-clause (b) of clause (8) of
section 5.] '

1 Sections 10C and 10D were inserted by Bom. 61 of 1953,s. 7.

2 This clause was substituted for the original by Bom. 46 of 1954, s. 2.

8 This portion was inserted by Bomn. 49 of 1959,s. 4. ~

4 Sub-section (3) was omitted by the Maharashtra Adaptation of Laws (State and Concurrent
Subjects) Order, 1960.




